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rural banks are concentrat , there 
is no adequate security me ur . 
For example, in my Constituenc , 
Sambalpur district. there is one 

ulavira village Grami bank 
wh re Rs. 56 lakh worth of gold 
has been robb d. But uptill now. 
no break-through has been mad 
and no officer or Chairman h d 
written to that bank about it and 
the emplo ees had not been taken 
to task. Based on thi fact, I would 
· e to know from the hon. Minis-

ter, \vhat are the guidelines pres-
cribed to keep money and other 
valuable worthv materials in a 
village Gramin bank? Thi parti-
cular bank p ople had kept R . 56 
lakh worth of j~well ry but th \. 
have not be n taken to ask. 

SHRI JA ARDRA PO -
JARY: The curbin~ and inve ti-

a ·on of the o ences is a part and 
parcel of the functions of -he Stat 
Go\ rnm n and ~.:e hav brought 
o th notice of h State Govern-

men also regarding the undet et-
a le ca s. 

So far as the securit~· point is 
concerned. all the bank hav the:.· 
own internal security arrange-
ments for protection of their cash 
and valuable articles particularlv 
at the bigger centre as nls smail 
centre . Some of th arrange-
men ts which are commonly found 
in all the banks are: 

(i) Strong room under joint 
custod for overnight storage of 
ca h. 

(ii) Prot ctive enclosur for 
cashiers who receiv cash at the 
counter. 

(iii} Armed scorts or ca h 
dur·n~ transit. 

·~ (iv Armed guar 
branch premises. 

at the 

+ 
*839. SHRI . V. CHA D 

SHEKARA URTHY: 
SHRI B. V. DES l: 

Will the Minist r of CO -
MERCE b pleas d to state: 

(a) whether it is a fact that n w 
U.S.A. import rule aft ct Indian 
items; 

(b) iI so. whether Indian pro-
duct which had arn d 1 
million from e port to U. in 
1981 hav becom ineligi l f r 
GSP tr a tment· 

(c) if o. what ar th 
export whi h h ve b en 

ffect d bv the ne\ U . 
rule; -

Indi n 
gr tl. 
Import 

(d) wheth r India h t k n u 
this qu tion with th au horiti 
of U.S.A.· and 

e) if so, ·hat i th ir r action? 

THE I !STER OF STATE 0 
THE MI ISTRY OF 0 
(SHRI SHIVRAJ V. PATIL 
to (e). A tat ment is pl 
the Tabl of th Hou . 
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· ations wil ot, ho r.1ev r , ap ly 
wh r the total value of e e port 
is small (i. . up to 1.2 millio at 

res nt). On accoun of thes value 

limitations, India has been made 
ineligible for GSP benefits for the 
following six products during the 
year beginning 31st March, 1982. 

T ... u l'.Z J. 35 Catr nd kip lining I thcr. 

l'. s. u i.21 ·SS Buffa! leather, in rough, pa.rt I y fin 'shed, or finish d, .ot fancy. 

T. <;. 31 .01 H ndl m f.abric wh I y t n-... wnber 14 r course. 

T. 3 19.0 odt fabric wh II y c tton-number 15-3+. 

u · 319 05 nd m fi bria wh lly couon-numbcr 35-49. 

T. l . 35 Coi r fl •K>r coverings )Jik not hand insr- rt d r knotted. 

Total impor into USA from 
l ndi of the abo e sj x products 
durin 1 l amounted to . 16.3112 

"ll ion. Both bilaterally and at 
th nn J .la e ral foru US autho-
r it1 hav b n r qu ted for the 
r mo\'~l of th abov limi tions. 

SHRI M. V. CHANDRASHE-
KHARA MURTHY: It has ap-
peared in the press that our Prime 
Mini ter i hortl. visit :ng United 
States. In view of this. I want to 
know from the hon. Hnister whe-
th r a Comm re delegation will 
be taken along with the Prime 
Minister and whether it is a fact 
that the United States Gover nt 
r centl intimated the IMF autho-
rities that India's and Uni ed 

tat s' trade balance is deteriorat-
jng and. if so the reaction of the 
Go" ernment. 

SHRI SHIVRAJ V. PATIL: I 
am afraid. I may not be able to 
repl to both th questions. G ne-
rall ·, \! h never it is nee sary, he 
d legation are sent and receiYed. 
It is not n c ary all the time to 

nd a de le~ ti on along with the 
Prime Mini ter. But if it is nee s-

r · that can al o be done. But I 
am not in a position to say, ye or 
no. on that point. As far as ihe 
oth r point is concerned. I am 
fraid, I am not in a pos~tion to 

ans er that oint al o. 

lndebt dn of tates 

• 841. SHRI SONTOSH MOH.! N 
DEV: Will the Mini ter or 
FINANCE b plea ed to tate: 

(a) whether it is a fact th t the 
indebtedness of t e States ha 
shown phenomenal ris in Maren 




